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26 अDटूबर, 2018 
 

स.ंया-एल०जी०-17/2018-170/लेज०-- झारखंड Fवधान मडंल Iवारा यथा पाMरत और माननीया 

राQयपाल Iवारा 6दनांक 10 अ>टूबर, 2018 को अनमुत ऊषा मा6टVन FवWवFवIयालय (सशंोधन) अ?धYनयम, 
2018 का Yन8नांZकत अ[ेंजी अनवुाद झारखंड राQयपाल के ]ा?धकार से इसके Iवारा ]का_शत Zकया जाता है 

िजसे भारतीय सFंवधान के अनdुछेद 348 के खंड (3) के अधीन उDत अ?धYनयम का अ[ेंजी भाषा मi ]ा?धकृत 

पाठ समझा जाएगा।  

USHA MARTIN UNIVERSITY (AMENDMENT) ACT, 2018 

 (Jharkhand Act, 18, 2018) 

An Act to amend Usha Martin University Act, 2012 be enacted by the Legislature of the 
State of Jharkhand in the 69th year of the Republic of India as follows. 

Chapter I 

Preliminary 
1. Short Title and commencement- 
 

(i) This Act may be called “Usha Martin University (Amendment) Act 2018”. 
 
(ii) It shall come into force at once. 

 
Chapter II 

 
Amendment to Usha Martin University Act 2012 
 
2. Amendment of sub section (2) of section 6 of Usha Martin University Act, 2012 
 

The existing provision of sub section (2) of section 6- “The University with the prior 
approvals of the Board of Governors affiliates any College or other Intuition” is deleted. 

             
झारखंड राQयपाल के आदेश से, 

 

 सजंय Dसाद, 
]धान स?चव-सह-Fव?ध परामशo 

Fव?ध Fवभाग, झारखंड, राँची। 
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